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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

 
Execution Application No. 11/2017 

IN 

O.A No.159/2013 

 

(M.A. No. 1169/2018, M.A. No. 1715/2018 & M.A. No. 20/2019) 
WITH 

Original Application No. 77/2016 

(I.A. No. 74/2019 & M.A. No. 204/2019) 

 
IN THE MATTER OF: 

All India Lokadhikar Sangathan ...Applicant(s) 

Versus 

 

Govt. of NCT of Delhi & Ors. …Respondent(s) 

 

WITH 

 

M/s Ashok Vihar Mitra Mandel ...Applicant(s) 

Versus 

 

Govt. of NCT of Delhi & Ors. …Respondent(s) 

 

ACTION TAKEN REPORT REGARDING SETTING UP OF TREATMENT, STORAGE 

AND DISPOSAL FACILITY (TSDF) BY DELHI STATE INDUSTRIAL & 

INFRASTRUCTURE DEVELOPMENT CORPORATION LTD. (DSIIDC) 

 

MOST RESPECTFULLY SHOWETH: 

 

 

1. That vide Order dated 20.03.2020 in above-captioned matters, 

the Hon’ble National Green Tribunal directed that an Action 

Taken Report be filed at email at ‘judicial-ngt@gov.in’. 

 

2. That this Report is in continuation of the Report dated 21.01.2020 

on Development of Treatment, Storage and Disposal Facility for 

Hazardous Waste at Bawana, Delhi, as was filed by DSIIDC before 

the Hon’ble Tribunal on 12.03.2020 vide e-mail in pursuance of the 

Orders of this Hon’ble Tribunal. That it is humbly requested that the 

said Report be read as a part and parcel of the instant Report, 

and that the facts and averments mentioned therein are not 

repeated herein for the sake of brevity. 
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3. That vide Order dated 20.03.2020 in above-captioned matter, the 

Hon’ble Tribunal directed that grant of environmental clearance 

to the TSDF be not delayed beyond 15.04.2020. 

 

4. That in pursuance of Order dated 20.03.2020 ,the report 

regarding the setting up of TSDF is as below: 

 

i. That on 26.02.2020 M/S Tamil Nadu Waste 

Management Limited (hereinafter ‘the Project 

Proponent’) forwarded the Draft EIA Report to DPCC 

for conducting Public Hearing for environmental 

clearance by the DPCC. 

 

ii. Accordingly, DPCC fixed the Public Hearing for 

09.04.2020 between 11:00 AM to 1:00 PM at the TSDF 

site, and the notice regarding the same was 

published in the leading daily newspapers namely, 

“Times of India”, & “Dainik Jagaran”, on 06.03.2020. 

That the copy of the clippings of said Public Notice is 

enclosed as Annexure R-1 (COLLY). 

 

iii. That Order dated 24.03.2020 issued by National 

Disaster Management Authority (NDMA) and Order 

dated 24.03.2020 issued by Ministry of Home Affairs 

(MHA), Government of India, directed 

implementation of lockdown measures for ensuring 

social distancing so as to prevent the spread of 

COVID-19 for a period of 21 days with effect from 

25.03.2020. 
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iv. That vide letter no: DPCC/WMC-II/TSDF/Bawana 

 

/PH/2020/3450-3452    dated    03.04.2020,    the DPCC 

 

informed the Joint Secretary (Infrastructure), IA -III , 

Ministry of Environment, Forest & Climate Change, 

New Delhi the decision of Government of NCT of 

Delhi for cancellation of the said  Public  Hearing.  

That the copy of the letter dated 03.04.2020 is 

annexed as Annexure R-2. 

 

v. That, accordingly, the DPCC issued Public Notice 

dated 06.04.2020 in leading newspapers namely 

“Times of India”, and “Dainik Jagaran”, regarding 

cancellation of the said Public  Hearing  scheduled 

for 09.04.2020. That the copy of the clippings of  

Public Notice dated 06.04.2020 is annexed as 

Annexure R-3. 

 

vi. That vide letter no: DPCC/WMC-II/TSDF/Bawana 

 

/PH/2020/3450-3452    dated    03.04.2020,    the DPCC 

 

apprised the MoEF&CC about the Order dated 

20.03.2020 whereby this Hon’ble Tribunal was pleased 

to direct the MoEF&CC to adopt a shortened timeline 

for grant of environmental clearance by using a 

special mechanism for dealing with the emergency 

situation so as to ensure that grant of EC is not 

delayed beyond 15.04.2020. 
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vii. That vide the said letter, the DPCC also requested 

MoEF&CC to decide whether another date for Public 

Hearing was required to be given after the lockdown 

as notified was over, or DPPC should forward to 

MoEF&CC the suggestions/objections received by 

DPCC up to 09.04.2020 in response to public notice 

and the letters sent to various departments 

/authorities; while also forwarding a copy of the same 

to the Project Proponent. 

 

viii. That in the said letter, DPCC further stated that 

MoEF&CC may approach this Hon’ble Tribunal for 

extension of the time for completing the process of 

setting up of TSDF in case the MoEF&CC decides that 

another date of the Public Hearing is to be given. 

 

ix. That vide letter no. DSIIDC/SE(Env.)/TSDF dated 

06.04.2020, DSIIDC requested the Joint Secretary, 

Ministry of Environment, Forest &  Climate  Change,  

to take appropriate decision in compliance with the 

directions of this Hon’ble Tribunal. That copy of letter 

dated 06.04.2020 is annexed as Annexure R-4. 

 

x. That vide order no: 40-3/2020-DM-I(A) dated 

15.04.2020 ,the Ministry of Home Affairs, Government 

of India, further extended the lockdown up to 

03.05.2020 to contain the spread of COVID -19 in the 

country. 
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                ANNEXURE  R-1(COLLY) 
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ANNEXURE R-2 
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ANNEXURE R-3 
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ANNEXURE R-4 
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